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MR. CHAIRMAN: Now, Mr. Minister to move that the Bill, as amended, be
passed.

SHRI PRAKASH JAVADEKAR: Sir, | move:
That the Bill, as amended, be passed.
The question was put and the motion was adopted.

MR. CHAIRMAN: Now, we are going to take up the Right of Children to Free and
Compulsory Education (Amendment) Bill, 2018. ...(Interruptions)...

PROF. MANOJ KUMAR JHA.: Sir, this is a very important Bill ...(Interruptions)...

MR. CHAIRMAN: Let the motion be moved. Shri Prakash Javadekar to move the
motion for consideration.

The Right of Children to Free and Compulsory Education
(Amendment) Bill, 2018

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): Sir, | move:

That the Bill further to amend the Right of Children to Free and Compulsory
Education Act, 2009, as passed by Lok Sabha, be taken into consideration
...(Interruptions)...

The question was proposed.

MR. CHAIRMAN: Mr. Jha, you are not going through the agenda. This item is
coming afterwards. Please understand and cooperate ...(Interruptions)... You are not seeing
what | am going to say next. You please sit down. Don't protest. Have patience. Hereafter,
there is one amendment by Shri Husain Dalwai for reference of the Right of Children to
Free and Compulsory Education (Amendment) Bill, 2018 to a Select Committee of the
Rajya Sabha. The Member may move his amendment at this stage without any speech.
Mr. Husain Dalwali, are you moving the amendment?

SHRI HUSAIN DALWAI (Maharashtra): Sir, I am not moving the amendment. |
am withdrawing it.

MR. CHAIRMAN: Thank you. The motion for consideration of the Right of
Children to Free and Compulsory Education (Amendment) Bill, 2018, as passed by Lok
Sabha, and as moved by the Minister, is open for discussion. Any Member who wants
to speak, may do so after the Minister. ...(Interruptions)... Derekji, you are a very senior
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Member. After great difficulty, after so many days, we started taking up a Bill. You have
only Monday, and then afterwards, every day will be Sunday till the next Session. So,

keeping that in mind, let us take it up to the extent possible.
SHRI DEREK O'BRIEN (West Bengal): Sir, you extend the time of the House.
MR. CHAIRMAN: Here, we are not ready to sit during the Session!

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS; AND THE MINISTER OF STATE IN THE MINISTRY OF STATISTICS
AND PROGRAMME IMPLEMENTATION (SHRI VIJAY GOEL): Sir, | propose to
extend the time of the House for one hour.

MR. CHAIRMAN: Yes. See, depending on the situation, if necessary, we will extend.
Shri Mahesh Poddar ...(Interruptions)... Mr. K.K. Ragesh, not now. Please. | will give you
time afterwards ...(Interruptions)... Just now, he said, 'time is extended'. Time is three
hours only ...(Interruptions)... It is there in the List. Have patience. | have no problem to
sit up to 10.30 p.m., 11.30 p.m. or 12.30. ...(Interruptions)... Silence, please. People who
have got some important work, in order to talk, they can go out, take advantage of the
washroom, and then discuss, and come back.

MR. CHAIRMAN: Now, Mr. Mahesh Poddar.

SHRIMAHESHPODDAR (Jharkhand): Sir, thank you for giving me this opportunity
to speak on the Right of Children to Free and Compulsory Education (Amendment) Bill,
2018. ...(Interruptions)... The Right to Education Act, 2009 prohibits detention of children
till they complete elementary education, that is, class VII1. The Bill amends this provision
to state that a regular examination will be held in class 5 and class 8 at the end of every
academic year. If a child fails in the examination, he will be given additional instruction,
and he can take a re-examination.

If he fails in the re-examination, the concerned Central or State Governments may
decide to allow schools to detain the child.

This new piece of legislation has been brought to the House after substantial
deliberations and manifold consultations with all the States, Union Territories and other
stakeholders. The detention provision has been examined by three different committees.
All the committees have endorsed the Bill in its current form.
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The enactment of the Right to Education Act, 2009 initially focused on quantitative
expansion of education with focus on optimum enrolment, school buildings, infrastructure,”
etc., and while doing so, the quality aspects of teaching and learning remained on back
stage. This has led us to a situation which necessitates the review of the Act.

Itis a fact which cannot any longer be ignored. The National Council of Education,
Research and Training (NCERT), National Achievement Survey or Annual Status of
Education Report (ASER) have consistently revealed the abysmally-low learning levels
among school children. It is a cause of serious concern for the Committee. Further, with
the no detention policy, there is no pressure on the children to learn and on the teachers
to teach.

MR. CHAIRMAN: Please don't read. If you want to say something, you have to
speak.
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SHRI MD. NADIMUL HAQUE (West Bengal): Respected Deputy Chairman, Sir,
I thank you for allowing me to speak on this Bill which amends the Right of Children to
Free and Compulsory Education Act, 2009. Sir, first of all, | have to remind this House
that in 1976, education by the 42nd Constitutional Amendment was taken out of the State
List and put into the Concurrent List. Sir, here, is it worth thinking whether it can be put
back, especially in the spirit of cooperative federalism? Can it be put back into the State
List? | ask the Minister to consider this. Sir, standardised testing is part of a bureaucracy
that adds layers of surveillance mechanisms and procedures for students to follow.
These examinations constrain our youth's possibilities and freedom. Good students are
shown to be smart and successful standardised test-takers, their talents and cocurricular
performances are largely ignored. The media, coaching industry and society including
peers play a part in perpetuating this pressure, thus creating a self-sustaining cycle. Under
the Right of Children to Free and Compulsory Education Act, 2009, no child can be held
back in any class until the completion of elementary school, i.e. Classes I to VI11. The Bill
amends this provision to empower the Central or State Governments to allow schools to
hold back a child in Class V, Class VIII, or in both classes. Sir, examinations go beyond
impacting children. It also changes the nature of teaching, narrows the curriculum, and
limits student learning. Teachers' tasks increase because they take up work related to
teaching in addition to their regular teaching duties. As a result, teachers have less time
for teaching. Standardised tests also narrow the entire curriculum in many schools, often
leaving out subjects such as music, arts and sports, especially in elementary grades because
they are not included in tests. Most importantly, standardised tests limit student learning
because they focus only on cognitive dimensions, ignoring many other qualities that are
essential to a student's success. These examinations have different effects on various
populations of students, and they usually lead to significant limits on learning among
poor and minority students. For example, the scores of poor and minority students are
often lower than their peers from better off socio-economic background, and these results
can lead to a failure of recognising their potential. Children primarily undergo stress due
to two factors. The first is the hype that surrounds the board examinations. At present, if
you see, from the time students enter Class 1X, the pressure is relentless to perform in
time for the boards. The Bill has now preponed this stress by another five years. Now,
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the scores in Class V will be held as a certification of the child's potential. The second
cause of stress is students' inherent belief in their own capabilities. Given the hype and
pressure created, it is easy to start doubting one's own capacity. Coupled with immense
amount of peer comparisons, large amounts of curricular material and long, continuous
periods of focussed study, stress generation is inevitable. Students continuously study
and memorize large amounts of information. Thus, careful consideration needs to be
given to student's mental state throughout the year. Professional help is difficult to find,
because India endures an acute shortage of mental health professionals. There are only
898 psychologists against 20,250 required in the country and less than 900 psychiatric
social workers against 37,000 needed. Mental healthcare is a much neglected area in our
country. To cater to a population of 1.3 billion, India only has about 0.3 mental health
professionals and 10 hospital beds per one lakh people!

Most Western countries spend 4 per cent of their budget on mental health, while
India spends only 0.4 per cent! Failing in exams or inability to cope with academics is the
primary reason for suicide by students. This step to test children at such a young age calls
for mental health and wellness to be added to school curriculum. Student counselling
must be made accessible to every child enrolled in school before another set of board
examinations add to the existing stress on children.

Finland, for example, routinely tops rankings of global education systems and is
famous for having no banding system. All students, regardless of ability, are taught in the
same class.

Sir, on the education front, West Bengal has been making rapid strides and progress
in the last seven years under Mamta Banerjee's Government. Many of the successes which
have proven in Bengal can be initiated or replicated at the national level.

The present system of education and examination itself is a major hindrance for
child development in India. Standardised testing through board examinations in Class V
and V11 goes on to institutionalize stress on children before they are even old enough to
understand the crux of these examinations, let alone handle the pressure.

Ultimately, this categorises some youth as 'un-smart' in contrast to an ideal
smart citizen. In an age where multiple literacy and talents are more and more valued,
standardised testing acts as a form of social control. The objective testing has become a
normal mechanism to test, monitor and improve child's performance. The idea is to help
identify those youth who are not maximizing their potential and may not be productive
citizens.
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Sir, with these observations, | support this Bill, but with caution. The Government
must, therefore, not merely limit its role in taking examinations, but contribute to the
holistic development and well-being of the child. Thank you.

SHRI PRASANNA ACHARYA (QOdisha): Sir, when we were students, particularly
those students who studied science, we were having dissection of frog to know what our
insight is. | think, we are doing dissection on our own students. | don't understand why we
change our policy on education and examination time and again. What is the reason? We
had made an amendment to the Act in 2009. We had adopted No Detention Policy in 2009
which has been implemented since 2010. | would like to know from the hon. Minister that
in how many schools of the country the No Detention Policy has been adopted between
2010 and 2018.

SHRI PRAKASH JAVADEKAR: | will explain it.

SHRI PRASANNA ACHARYA: How could the Government come to a conclusion
whether this has succeeded or failed? So, this is my basic question to the hon. Minister.
As such, | support this Amendment Bill. I am personally in favour of examination and
detention because this is a competitive world. Wherever you go — within your small town,
within your State, within the country, outside the country — you face competition. So, we
have to build up the mind and psychology of our students to face this competitive world.
Only fittest of the fit can survive in this competitive world. So, through examination, we
should build up their mind to face a bigger competition in the future life. Therefore, in my
personal opinion, the detention policy is good. There is no doubt in it. But, changing the
policy time and again is not good.

But, as some of the hon. Members were raising the issue of infrastructure, we cannot
decide the future of our students only on the basis of our examination policy. What is our
infrastructure in education? How much of our GDP we are spending on education? If |
remember, the Kothari Commission had in 1966 recommended the spending of 6 per
cent of our GDP on education. How much are you spending? | think, it is 3.7 per cent

tTransliteration in Urdu script.
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or maximum 4 per cent of our GDP. So, how can you build up infrastructure? In the
rural areas, there are a large number of schools without proper infrastructure. And, as
some of the hon. Members were pointing out, there are not even sufficient teachers in
many schools. If there is a requirement of five teachers, there are only two teachers. One
teacher is taking care of three classes. So, how can you expect the students to do better?
Therefore, before you decide whether you should go with the detention policy or whether
you dispose of the detention policy, you have to strengthen the infrastructure.

Then, without examinations, how can a teacher find out the weak points of the
students? Therefore, examinations are necessary. An examination is a testing point which
let you know where a student is lagging. Thus, you will be able to take care of those
weaknesses in the students. You cannot do that without examinations.

There is an argument that if you give up the detention policy, the dropout rate will
increase. But, if you go through the report, after you implemented the detention policy, |
think, the dropout has increased; it has not gone down. Therefore, examination is not the
reason behind dropout. Therefore, | think, the examination policy should continue. When
I was in the primary school, we would face examinations in each and every class, not only
in fifth and eighth standards. We would appear in examinations in class I, class Il, class
111, class 1V, and class V, all the classes. And, with that system, many talents have come
out in this country. Swami Vivekananda was also a product of that system. Many talented
people, great intellectuals, of this country are the products of this old system. So, in a
nutshell, I will cut it short because one more Member from my party has to speak, there
should be the examination system. But, that alone is not enough. You have to develop the
infrastructure. You have to spend more on account of education. Without that, only by
changing the examination system, you are not going to solve the problem.

With these words, Sir, | support this Bill.

£ X AR SR ([ER): AT SuFvrafd off, § syt ggd 9N g & s
qel F:3[ep 3IR SATar areT fR1e &1 APR (F2eF) 98, 2018 UR dlel $T faAR
fear | Frges SR sifvar Ruem &1 st M, 2009 9 I8 urger fBar R o
o uRfRye Rren, sRfq & 1 A 8 T [l 1 a=d &1 S URMES R g8 81
ad feedt a3 o F81 b1 e, faRigeR aFf 5 3R 8 - 39 I a9 H bIS gl b
T BN | 3 HeeH fausd & gRT 9o AT F AeNgT b bew AT 9T TWBR
B I ABR < PT UG b1 1 & b afe 9 =1e 1 oo faenmerdi o & 5 3R
8 AT SIFI ¥l § Feal Pl bl DI FFART < Al © |
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SHRI K.K. RAGESH (Kerala): Mr. Deputy Chairman, Sir, | stand to oppose
this Bill per se, because through this Bill, unfortunately, the Government is trying to
reinstate the older detention policy as a remedy to low quality in school education. We
all know that as far as the school education is concerned, the learning level is too low.
They are thinking that it is because of the non-detention policy that the learning level of
the students is low. It is their thinking that teachers are not teaching and students are not
learning because of the present non-detention policy, which is absolutely wrong. Sir, the
present Right to Education Act has a clear provision for continuous and comprehensive
evaluation, which is considered as a scientific method of evaluation, and it is widely
accepted also. |1 am talking on the basis of the experience from my own State where 95
per cent of the total students are passed in SSLC examination, and almost 100 percent
children within the relevant age group are enrolled in schools. So, | am talking on the
basis of that experience; please consider this. We should not go for a detention policy
which will be harmful to the children of our country. In fact, in many of our schools, this
continuous and comprehensive evaluation process is not there. It is not being properly
implemented. That is one of the important reasons. You are identifying a problem that
yes, there is a problem as far as the school education is concerned. | agree with you
that problem is there, but what is the kind of remedy that you are proposing! You have
identified that you have got some headache, but your remedy should not be beheading.
Unfortunately, you are proposing beheading as a remedy. It should not be like that. Sir,
16 years are over after the Constitutional Amendment was made and nine years are over
after the passage of the Right to Education Bill, but till today, more than 2.8 crore children
are out of school. They are not going to school. And what is the dropout ratio? It is more
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than 42 percentage, and if you are going to again implement this detention policy, what

will happen to this? The dropout ratio is going to be alarmingly increased. Yes, as per the
present Act, every child ...

MR. DEPUTY CHAIRMAN: Mr. Ragesh, you have to conclude.
SHRI K.K. RAGESH: Sir, two more minutes.

MR. DEPUTY CHAIRMAN: Just conclude. One minute more. ...(Interruptions)...
Please conclude.

SHRI K.K. RAGESH: This is a very important Bill. Sir, we should not pass this Bill
like this. And many Members are not speaking. ...(Interruptions)... So, please allocate
time. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: This is the time which has been allocated to you.
...(Interruptions)...

SHRI K.K. RAGESH: Sir, please. This is a very important issue. Every child has
got a right to quality education. And what is the kind of quality that we are assuring
in schools? Is it that the teachers or the students responsible for the lack of quality in
schools? It is there right from the Kothari Commission Report. The Kothari Commission
had recommended for ensuring six percentage of the GDP on education and ten percentage
of the Central Budget on Education. But what is the present situation? Till today, we are
in a position to provide less than four percentage of our Central Budget on education. We
are not in a position to meet the target of six percentage of the GDP on education. What
is the status of many of our schools?

MR. DEPUTY CHAIRMAN: Please conclude, Mr. Ragesh. Please conclude.

SHRI K.K. RAGESH: We have got schools with single teacher; we have got many
schools without a Headmaster; we have got many schools without any infrastructure. Sir,
these are the main reasons for such a state of affairs. The reason is not the no-detention
policy. So, you have to identify the real issue and address the real issue.

MR. DEPUTY CHAIRMAN: Mr. Ragesh, I will invite another speaker now. Please
conclude. Please conclude. Otherwise, | will invite another speaker. ...(Interruptions)...

SHRI K.K. RAGESH: Sir, | can tell you, in Kerala, all the children in the relevant
age-group are enrolled in schools. They are going to schools and 95 percentage of the
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total students are passing SSLC examination. We are implementing no-detention policy,
not the detention policy. So, the detention policy is not the ...

MR. DEPUTY CHAIRMAN: I think, you have concluded. I will now request Prof.
Manoj Kumar Jha. ...(Interruptions)...

SHRI K.K. RAGESH: Our responsibility is to ensure quality in education, provide
all funds. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... Prof. Manoj Kumar Jha,
please speak....(Interruptions)... Otherwise, | will invite somebody else. ...(Interruptions)...
Please. ...(Interruptions)... He has already taken two more minutes. ...(Interruptions)...

Y. 99T AR o1 ([ER): SUAHIIRT HRigy, ¢ e Aeld 4 fUsd fdd W a1
8%, olfbd 39 [ W, ARG H#31 SN, AIGT & WY Bl g b gD A Gl A8
&1 a1 3R H Y1 T FE 8T §, 39P G dg aofe & | 7 S, T S HH-A oAb
3T A 9 o9 o 3mue 9 fRAT fF No Detention Policy, Clause 16, should be done

away with.
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No Detention has to be done away with.
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U regressive decision form 1 This is a regressive decision. Why do | say that? 314
IS Tter o1 IRF FARG | H At FEn § fGER § 9 @ uden & off, 3 war ¥
5 T2 el Rigea g2 off | R AR QT e o | 99 W W) wE S oA
AR YTl 1 Riere srewt el AT 37 ol § &S of AW | § Pedl Aredl § & Fw
P g & ART JoPBR drs RIET & Y TF B 21
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T BT M I |

1. HAIST AR ST R, A H301 HE16d Bl gall € b faa ufoerd el RTE-
compliant 81 ¥R, % 919 W= 7R BRHAET | Number one, only ten per cent schools are

RTE-compliant. Number two is teacher vacancy, which | have already spoken about.
Then there is the Union Budget about which many of my colleagues have spoken. But |
wish to tell you, if you look at the number of the children who are out of school today, this
one policy of taking away the no-detention clause will make sure that you have millions
added to that list. And on that list you won't find my kid's face or your kid's face. These
are the kids who are the future of India, but we do not acknowledge them because they
come from subaltern communities and groups. | request this House, Sir, to discuss it
further, but if you proceed with taking away the no detention clause, I think it is going to
do irreparable harm to the very cause for which it was brought in.

Thank you very much. Jai Hind.

3 el FAR @1 RIS IS &7 foell): STFHIRT H8led, ARTS Yae
ST & 9gd A < H A o1, EAR < Al SHBT S Re fBA1 T g1 I8 vae
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it IgwHTUfr: BRI SN, & FT essence AN & T g=yare | W st O,
SHRI N. GOKULAKRISHNAN (Puducherry): Mr. Deputy Chairman, Sir, the
Right of Children to Free and Compulsory Education Act, 2009 was having a provision

of 'no detention policy'. That means, no child can be held back in classes 1 to 8 until
completion of elementary school.

The new Bill of 2018 has proposed an Amendment of sub-Sections 1 to 4 under
Section 16 of the Act, which empowers the Central and the State Governments to allow
school to hold back child in class 5, class 8 or in both classes.

It also mandates conducting regular examination in class 5 and class 8 at the end of
every academic year. In case the child fails in class 5 or class 8 examination, that child
will be given additional chance or an opportunity to appear for re-examination within a
period of two months from the declaration of the result. Sir, the Bill also empowers the
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Union and the State Governments to decide whether to hold back or not to hold back child
in any class till completion of elementary education. This Bill also gives free hand to
the respective Governments to take any decision as there is no consensus arrived among
States with regard to going for 'no detention policy' or to hold back the child. I am worried
that this Amendment is again getting diluted because the question of how many States are
going to implement this Amendment and how many of them are going to keep 'no detention
policy' is still not known. Sir, the experts have recommended rolling back the 'no detention
policy' either partially or completely. The reasons are (i) lack of preparedness of the
education system to support the policy; (ii) automatic promotion system derails children
from working hard; (iii) low accountability of teachers; (iv) low learning outcomes; and
(v) lack of proper implementation of continuous and comprehensive evaluation and its
integration with teacher training. Sir, till the year 2017, continuous and comprehensive
evaluation mechanism prevailed, but it was later on withdrawn by the Government. No
doubt that 'no detention policy' is more useful to bring down the school dropouts. On
the other hand, we cannot hide the fact that the standard of elementary education has
also dropped to a larger extent. Now, there are 66.41 lakh teachers employed both in
Government and private schools. Among those teachers, about 11 lakh teachers are still
untrained and they have been given an opportunity to get trained before March, 2019.
Further, the Government had extended online facility to the teachers to train themselves
in the name of Swayam Platform. In this regard, | would like to know how many of
the untrained teachers have availed this opportunity and qualified themselves. Whether
the Government intends to extend the deadline further to enable the left out teachers to
qualify? Sir, the statistics says that in the primary level, the school dropouts is only 4 per
cent, whereas it shoots up to 17 per cent in the secondary level. It is mainly because of
automatic promotion from Class 1 to Class 8. But, it is not in the case of secondary level,
that is, from Class 9 onwards. They have to undergo examinations for getting promotions.
The sad fact is that the children are not up to the standard to take on examinations. In fact,
this was the system that was in vogue before the present Act came into existence. Though,
we found fault with that system, the students concentrated on their studies and showed
semblance of involvement in reading, out of fear of examinations. This helped them to
cope with the learning process to a greater extent. But, the free pass given by the present
Act in the form of 'no detention policy' could not bind them to a continuous process of
learning. Apart from the examination factor, the other major factor for dropouts is the
poor economic background of the families wherein the children are compelled to take
menial jobs to support their families. Though the Child Labour Act prohibits employment
of children, the system of child labour still exists. Providing mid-day meals, giving free
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uniform sets, books and notebooks and conducting evening courses would only partially
address the issue. Sir, the Economic Survey Report 2015-16 pointed out that only 42 per
cent of students from Government schools in Class 5 are able to read a Class 2 text. It
reveals that the performance of the students on an average had gone down and they have
not been trained properly. This is where the Government school teacher's commitment
to the profession and accountability to the society become vital. If we compare private
school teachers and Government school teachers, the performance of the private school
teachers is more admirable than the latter. In fact, the Government school teachers are
getting more salary than that of the private school teachers.

Sir, regarding students' performance, it is better to evaluate a child over a graded
system instead of numerical marks pattern, which paves way for comparison among the
student community. It affects their morale. This may, in the long run, dissuade a child
from the process of learning.

Sir, 1 would like to submit some of the inputs arrived at by Maadhyam, a forum
for citizens to engage in policy making. Maadhyam undertook a thorough stakeholder
consultation and submitted a report. This report summarises the reasons for supporting
withdrawal of 'no detention policy', wherein it increases teacher's accountability, proper
assessment of children through exams thereby establishing a link between performance
and outcome. Thereby, it seeks to ensure better learning.

Sir, children are the future of the country and if they are not competent enough,
owing to 'no detention policy', there will be a dearth of intellectuals. Hence, Maadhyam

opined that exams are necessary.

Before | conclude, I would like to bring to the notice of this august House that the
new generation children have more 1.Q. compared to that of older generation. Hence, |
would like to strike an analogy between the robust foundation required for an engineering
marvel and the strong education foundation of students for a better future.

For this purpose, | request the Minister of Human Resource Development to enlarge
the scope of free and compulsory education from pre-primary to secondary level within the
age group of 3-16 years. | am suggesting this because most of the job recruitments, both
in Government as well as in the private sector, demand at least a pass in tenth standard. In
this context, Tamil Nadu Government is a pioneer, as it is planning to bring pre-primary
into the elementary education from the ensuing academic year.



Government [3 January, 2019] Bills 587

Before | conclude, | feel that giving option to the State Government on 'no detention
policy' should be coupled with the improvement in the quality of teaching education and
retention of the students.

MR. DEPUTY CHAIRMAN: Thank you, Gokulakrishnanji. Please conclude.

SHRI N. GOKULAKRISHNAN: If that is ensured, | hope that the students'
performance and the dropout ratio at the secondary level will certainly improve as
envisaged by the proposed Amendment.

With these words, | conclude and | support this Amendment on behalf of my party.

ot SuRHTOfer: AR SrWa HiEd Sff, ayast Ut & U Ueh & e &1 9y 991 7, W
MY 30 WeW & b &1 Mee | S7ul 91d 98d gra} aRid § $E 9ad ¢ |

oft s Al (3ffeE): TR, I F I FT AFAT T AST T consider BTG |
it STUTUfr: B89 Ul W & 9HY 98T B} ol fiee a7 faur B

SHRI ANUBHAV MOHANTY: Sir, the Right of Children to Free and Compulsory
Education Act got passed in 2009, implemented in 2010, and a very big Amendment came
in 2018. So, the entire move has been based on popular perception of traditional system
of examination, which has no scientific base at all. Nobody has conducted any study to
see the impact of 'no detention policy" in schools where Continuous and Comprehensive
Assessment (CCA) has been followed in letter and spirit. Sir, the CCA is a child-friendly
assessment process of assessing the competence of the children at different points of time
during the year in a comprehensive manner instead of half-yearly and yearly examinations.
The traditional examination is basically meant for class promotion and detention. The
CCA is meant for taking corrective measures, for improvement of performance of
children by the teachers at different points of time during the year. Therefore, CCA is
more progressive in nature and many nations have been adopting this since long.

Sir, 'no detention policy' was supposed to be complemented by Continuous and
Comprehensive Assessment which is based on the principle that if the children are not
learning, it is not their fault; rather fault lies somewhere else, such as parents, teachers,
school environment, curriculum, text-books and teaching learning process. Sir, only 10
per cent of the schools in the country comply with the RTE Act even after seven years
of implementation of the Act, which has a detrimental effect on the learning of children.
Instead of ensuring implementation of the Act, the Government is trying to blame 'no
detention policy'. | fear if the Government will come in the future with more...
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MR. DEPUTY CHAIRMAN: Please conclude now.
SHRI ANUBHAV MOHANTY: Sir, | will conclude.

MR. DEPUTY CHAIRMAN: Please conclude. You have already taken two
minutes.

SHRI ANUBHAV MOHANTY: Sir, if this happens, then the situation of the school
education will get worsened. If examination detention system will be introduced, more
children will be pushed out of the school, drop-out rate will increase which is against
the spirit of RTE Act. So, Sir, | will only support the Bill, if the Government assures
the House that this amendment will be beneficial for the children of our country. Sir,
our children are the future of our nation. We cannot just play with their lives and their
future for our own faults. We cannot penalise children for the system's faults. We have to
correct ourselves first and whatever amendments you have brought have to be properly
implemented, properly executed and you have to assure the House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Thank You.

SHRIANUBHAY MOHANTY: Sir, finally I will close. Sir, finally, the Government
must increase the budget for the children's education, when we are talking about free and
compulsory education to the children. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Thank you, Mr. Mohanty. ...(Interruptions)...

SHRI ANUBHAV MOHANTY: Sir, for the Odisha Adarsh Vidhyalaya, the
Government had promised to give a good amount to the Odisha Government but they did
not continue after very short time ...(Interruptions)...

o} ST 31d & [Tl WhY Bl invite BT |

SHRI ANUBHAV MOHANTY: The hon. Minister has already visited the Kalinga
Institute of Social Sciences, (KISS) ...(Interruptions)...

sft SuaUfe A 3ENd Rrgrel | Please conclude. ...(Interruptions)... KNIEY
Rrgrel Sft, o1 o= 91 BT | 3Mua! a7d & RPe W 7 I&! | .(FqeH)... 3D
Rrgrel oY, 31 3R 919 Rprs W & S, hadl AMTHT I1d Rprs 9= ey |

st 3o RigrRl (SR Uewn): A SUHYUfT A8I9y, 999 Ugdl o § 3ud
3R Aed & AT | YR SREAIRTI] Bl ISATT ANGHES ol & STHeas] &l Bliad
YHBHTAG ol § | 4 <21 B ugel! afgern Riférer off | 4 srfdrferd off ok S ufer 78T
SCRT ot o I2 Rferd a9 o1 B b o |
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7.00 p.m.

A, | et urel B offex rexviiy 8 St @1 STUR @ad Rl § fb 9l
q31 39 H5AdYUl el W dler & [0 srfergd foar €1 419, e 991 & forg Agcayel
sAlIY & Rifer e 9% B 719 iR (w1 H 948 BT Tedr™ a1l | S 4
i BT Aiel € 6 39w H qEiiee ok e IR-aRE) gHE 9§ I8 21 59 o
H ugell aR B 7 PR ANerfire IR-GRTERT Bl FHAUT BRA b [0 FEY PR BT B
fopar A1 a8 HETHT SAICRTT Feol & | gIR BIAURT AGSll HERTS & | HBlqd, 8 §%F &
A1 Bl U 8] ¢ & T8 U aRW SMTAIa! $I 9T 72 a9 41 ¢ 8, 9 849 'The
Right of Children to Free and Compulsory Education (Amendment) Bill' 1T T ? Stafd s
BN AIEST HBRTST F (U RArad # 24 Selrs, 1917 @1 wrfie e &1 9ud ok
arferard Fﬂ'{[ P B %I'R’ T R Education Reform Committee &9 &1 HTH ﬁv_"fﬂ, gfod
TR [R1eTeh Ud Rier &g S & g S8l S W a=ra1 | ife 9 fUws |4
A dTegdd G &, P FAIS I dlogdd T@d o, ST I8 deId fRierdpi &l weit
P WM W YR P $ gRT RI&DI BT Al WIS A BT BH [HAT AT| IBIHA
ST RATAT ¥ TUIERITIR 11eq AT 1S & AN Pl S BT B (paT |

AR SUFHTTRT H2lqd, 81 A8IgeNl & daiy Il IR Fod? gARI el &l
MR 37678 JIR IR U B IR-AR IR AMBIN, STHU, =0T g3 H#3ll I8T URA
TR g8+ Gl AR Sl S6-51d SR Uael DI JFH31 a1, Sl wrfie e
vd S e W ARy 9o <7 @1 s fBar| g9e fay S 88,000 SR ufdrfard
Rierepi Bt Wil B U w1 Arfaiarg get qiferer Rienn wee ASH & AT 25 BAR
JUY 3R UH Arsfhdl QU ST o1 Uraem= fuar or | S sfrst &9 Jet gasil, 9t ugri
BT TART T €, MRV G St 7 T TR H S AHY 9] g9 & A1I-A1 9t
UG Pl BT YR BR BT DM [bd A7 | Ig A€ € fob o1 <21 # wpedi #, S
fop fafed 2, el & orgura 4 Rl @1 9T &3 21 IR U<, S JEEl & 9 |
Y BT FIY ST UK &, SFH ARGl Dl FET H

oY SuGUURT: AT 31 S, UGBTI THY FHI & 1T 2 |

2t st Rigrl W), § U e d W o) e g1 el Bl Her |H Riere
Bl Bl T |

H U T gITal b A 9 A B FHiT BT § | S ARG YIS BRA AT
ol B ©, STH AT UK PR aTell Bl S Ugfad §918 oIl 8, S99 U Al Pl
g fopam S1g, S 9 Read ofd 8 SR T o o | G-I, U ok 891R JgT 31 Sff
PEd & f One Nation, One Tax 31X TH HRd, 9156 HRA | oAfdh 39T dd AR YR &
g w3 S ﬁ, TAR fRrem w2 St 1 w® &t 7181 FET fF One Nation, One Education
.One Nation, One Education Td T &1 BT, STd b &9 Wiy e uR ga1 781 <1l

3R quality education is not possible without having one education system in the country.

S8 Tl & A H YU G HHIG HRaT |
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it SuHHIRy: AR W $HR BT S |

#t IM AR HTY BRI gEE, AR Mged iR AfER ara e b
PR (e f487e, 2018 T agd & Hecaqul [ €1 39 e ¥ srsdi aars d&
Bl T8I B BT A H AT B BT 910 Hel TS © | 519 399 GINE 81 S
IS & ATH | iEd SR SMSdl Bl UIeTy < SIuI | L (STae)...

SHRI S.R. BALASUBRAMONIYAN (Tamil Nadu): Sir, | have a point of order.
...(Interruptions)...

SHRI VIJAY GOEL.: Sir, | propose to extend the time till the debate is over.
...(Interruptions)... Till the Bill is passed. ...(Interruptions)...

it SUWHTURT: q31 o © 5 o9 We Al aeRfl| |ed ®1 I ¢ a1 39 89 3R
IO | HIIY I, MY (T I TH BN |

il IF AR HIT: R, 59 [T & A A 9IS & AegH | uiedi AR 33dl b
RIS &t ST SfR uler # S =T el &1 SIQA, IHD! R aRT &1 HE M BT <184
TP} IHD! URIE ol ST | PR Y 98 el B ST &, SHB! Kpel I &l [Heblall
SITQ, IR SHH] a0 ST FAr H @1 S| H qHI § (P 59 9 & 31«

R & wWR A 98d ...(FaEm)...

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, it is seven o'clock.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: We have taken the sense of the House.
...(Interruptions)... We will dispose of this Bill. ...(Interruptions)... You are such a senior

Member. ...(Interruptions)... We have decided that. ...(Interruptions)...
SHRI VIJAY GOEL: Sir, he will be the last speaker. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Hon. D. Raja. ...(Interruptions)... &7 @R 7 sense
of House feram & | XTSI A1E4, wiist 39 difefg | ...(Interruptions)... Shri D. Raja, please

speak. ...(Interruptions)... He will take just two minutes. ...(Interruptions)...

SHRI D. RAJA (Tamil Nadu): Then you postpone it. ...(Interruptions)... We will

have it on Monday. ...(Interruptions)...
it I FAR AT [, 1 o] U 91 IH T2 DI | L (FTEH). .

1t SUHHTUT: U] T IH AT | ...(GET).... TS A1, AT AU d1d B2y |
...(TFET)... IS AT8d B d1d & fAdT B 3R RplE § &l S| .. (Fqes)...
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SHRI S. R. BALASUBRAMONIYAN: *
SHRI K. K. RAGESH: *
st SuRTHTUfeY: TS TR, 1Y IO 910 BiRY | .. (SIET). .

SHRI D. RAJA: Sir, everybody is speaking. ...(Interruptions)...
SHRI K. K. RAGESH: *

MR. DEPUTY CHAIRMAN: Mr. Ragesh, | am not allowing you. ...(Interruptions)...
Nothing will go on record except what Shri D. Raja says. ...(Interruptions)... Shri D. Raja.
..(Interruptions)... 3T sense of House & d&d J& I B3Nl & | ...(FGEI)... AT 8H AN
A 3 HIEIA H B Y I © | ...(=ae)... Let us finish it. ...(Interruptions)...

SHRI D. RAJA: | am ready. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Shri D. Raja, | am telling you to start speaking.
..(Interruptions)... 89 @ 4 94 forar &1 . (eaen™)... Rageshji, | am not allowing
you. ...(Interruptions)... 9 fa1 & o &9 €< &1 999 T foar of | . (@aes)... 39
HTTHR 31 UH < BT THY T fHAT AT | ....(FGENH)... TSI SN, 379 MY et | .. (STEnH)...
Rajaji, please. ...(Interruptions)... Nothing will go on record except what Shri D. Raja
says. ...(Interruptions)... Rajaji, please address the Chair. ...(Interruptions)...

SHRI D. RAJA: Sir, we heard a number of speeches. ...(Interruptions)... Probably
I am the last speaker. | rise to oppose this Bill. I do not agree with the understanding of
the Government on this issue. Sir, ideally speaking, this Bill should have been referred
to a Select Committee for further scrutiny by consulting educationists, psychiatrists and
psychologists with regard to children and their welfare.

Sir, what is this Amendment? This Amendment is for detention of children, thereby
increasing the number of dropouts of our children. In fact, education is not a privilege;
it is a right. But there is a distressing trend in our country. Education is becoming
increasingly privatized and commercialized. We do not have access to quality education
for all our children. Children are children, our children. They must have access to quality
education. We do not have common school system. Government should have thought of
common school system. Government should have thought of other things. The previous
Government brought forward a Bill for free and compulsory primary education and |

thought this Government will bring forward a Bill for free and compulsory secondary and

*Not recorded.
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[Shri D. Raja]
higher education. That would have been a credit for Mr. Javadekar, my good friend, but

he has not brought forward such an amendment. He is bringing forward an amendment
for detention. That is why | am saying that even at this stage, the Minister can defer this
Bill for further consultation and for further scrutiny. He can defer this Bill. 1 am telling
you. Now, you appointed a commission under the chairmanship of Mr. Kasturirangan,
who was our colleague in Rajya Sabha. What happened to that report? ...(Interruptions)...
It is ready! Where is that report?

MR. DEPUTY CHAIRMAN: Please address the Chair.

SHRI D. RAJA: Earlier, we had a commission headed by Mr. T.S.R. Subramanian.
I do not know what happened. Some recommendations were not agreeable to the
Government. You shelved that report. Now, the Minister says that the Kasturirangan
Report is ready. When are we going to see that Report? We don't know. What | am trying
to say is that the Government does not have a mechanism to update the syllabus when
and where it is necessary. Even today in Class-XI, | can say that the history book says
that Aung San Suu Kyi is under house arrest. Maybe, she was under house arrest some
time back. Now, she is not under house arrest. But, the same thing is taught in class. How
can you blame the children for all such things? Even when Free and Compulsory Primary
Education Bill was discussed in this House, | raised the question about the children in
the age groups of 0-6 and 14-18 years. Does the nation have concern for these children
or not? It is left to the State Governments because education is in the Concurrent List.
For children in the age group of 0-6 years, there may be anganwadi and midday meal
schemes, but it is left to the State Governments. What about the Union Government?
The Union Government should have taken the responsibility. Many people have asked
the question. Kothari Commission made a recommendation in 1966 that six per cent of
GDP be spent on education. Today, we are in 2019. What is the percentage of GDP you
are spending on education? Public education and public health are being undermined and
given up. This is a very dangerous trend. That is why, | think this Bill needs to be further
scrutinized and there is a need for proper consultations with State Governments and with
all the stakeholders. | urge upon the Minister to defer this Bill. Let us apply ourselves;
collectively, we will think over it. We will put all our heads and efforts together. After
all, we are working for the welfare of the children. They are the future of the nation. So, |
appeal to the Minister to think over this. With these words, | conclude.

# IUHHIART, AT g9 Sotas ATeq | MU Sifcw WieR €1 I &1 e ar
SIS

(st wmafer dia7eT 59)
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it |umafr: g99 qoras St @l &1 fee &1 99y 81 |IfY| 9aT 9 fee &1
|qHI Y|

7t G Toras: FUIUT Sfl, I8 TRBR 9 JHSHS & SIRY, ST a9 2009 H &l I
T T, S WH PRA Bl G PR el g | A YA fBAr Sie, @ a9 2009 BT B
T BT S | $Afey § WRPR AR H3] qBled H JUd dol 3R I I8 AIed &
BT o nfaaiaTs $ol @1 ofs S & | 51§ |ifEiars ol &1 99 o g, 91 S9b
AT BIferHT g b1 A A AT g, Riifh GBI I g W WIASarg Gl o e 8l
el off | HETHT Pl 1 USIhe & o Sl & fhar o, IHH Afarsii & TS &
foq aga & far o, sHfery § Se1 sif¥yares &l g |

Held, #H gqm™ AR iﬁb‘ continuous and comprehensive evaluation P LA
B | Uget ¥ & | Al uredi Pem &b dqrg MU S drex Hereli, ol fdeper Terd
BN | T dI IS g=a1 Bl 2-%hel & I8 $edl, dl S ded & QAT § I8 91 S
5§ %a 81 7 g SR I9F Aamm W delt 5 o R F femm € 98 g @ g
TgdT ¥ U9 < H VNI BT €1 99 o1 IRIT| FRT dEr ¥ fF gedi &1 'Y AE N
QISTHAEE oFT 12T | I8 HHee™ S & $UR g8l arfey | sft Sasax o, § ud
ard 3R g ArEdr § 6 A Uiell IR Wil @1 § | 98 =R ofvdorsl dieid! & | 98 ARG
ST dlelell 8, 2 Rifdh IFP a¥ & IR AN Ue-ford € 1 dy &) & T ue-ford
21 €, 981 St BT G Hi-G1 g9 AR iR 2 UM aley, Sv= RIEHT ey |
21 BIlt 3R wEl-dwel dl Sk d8d & forg dore Y &l 8 |

HEIEd, H 3MMuP! AIHT F fv 91 § o5 IR T=dl B 59 IR ¥ gTad 9gd
ERI9 ¥ 37 ¥ 30 Uicrerd R 90 a1gee o] ¥, U1 1 87 dife Saat gt Rerfy
2 T € {5 I ug Ad | 3AferT snud! ag < a1y fh S fd UaR & ued | Aeg
B! ST | 37T VAT T HIF Sl Sl T IR I8 8, 98 AW &I ¥ [egpat Tald 2

g3 A1d & o g8 fuis AR Nl F @1 €1 SHAY AT 9 IFSHT Bl PR T
&, dfdd AR I ST Hed €, 98 Wel 1, gg I Sl 81 8 | SAleq 89 Il Pl PEl
T HEl g1 B&H MM g¢ B} AraHl =AY | § HE P 37y 39 sSHe Bl Uk B &
oI, Tpell Dl SATET A SATeT U1 ST | #R7 <1 ¥g Pel & & faeell § O qote o
25 WRAT U1 US[he UR T b T, <l IHHT fSoell H 3761 AR o &l e 8T
&1 31 3y o PIRTY| FET 7 BT oo SRl a1 B | T IR-ER & S g |

"EIed, 59 § ggdr o, dl g3 I Al Sl o {59 99 H b e he
Ul 2, S 99 1G] Ugl © SR g § Ud QA VAT, S W9 9 TR 21 81
TSHE B a9 I QI AN Y T | sy H el aredr g [ <9 d S el
e ey | Safely el 9 HEl o7y UHT T ST ST <9 & 8% aed Bl U2
et | |
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it Jafer 37 g9 Sads, AT df3T |

2 AT Toras: A, 3MUP! I Al & [ P Tobe & R H U
Raied o g, S99 ya1 &FIdl & b $eas] Uhee & o S Ur a1 1 o, 98
il @< &1 21 gan | 98 R W &I B, SHH T fTahd &, MU S SRV | 3N &1
W 37T 9 IHSHE Bl 7 BN, 3R U 7Y, I g IS8T BN, g=IdTg |

o} gumufer: T8, 3 gg1 Tey, Mo I T 9 vl

it UHTT SAASHR: FHIURT ST, | A AT TSR - 3 729 UER, 57 S el
G, 2 Al TG 8P, S YA~ AR, S I T YR, A F.b. AR, UL HAS
PR 31, &1 G [, 2 B 94, 311 . MG, 371 319a Argd, 51 3l
fagrel, &1 I AR e, A1 1. o7 SiR A1 gUT Tads Bl SMAR R bRl § | 597
v ox 9gd o=t =af g2 ok ¥ 39 919 &) 9gd WM T

HqEIGY, HE1 991 7, 39 a1 &1 a8i & o w2, 39 W H 6§ o ara
uiE fiee ¥ FEax 9ATa S | g f9d gafa oma fos Si9 e o) g=f oxa €, @t
[ AT ST TE 9 € o giadt wn & BT B IR dRIT &1 1T T2 mar a1
amzﬁw%ﬁwaﬁ%ﬁwmwmﬂﬁmlwagleammg outcomes T,
aql I8 RN 2, TABI eI AT? W 1T & el w1 =1 J8i &1 37 988 3 &R
T 25 A1 & G AT P HAS AP MY I IR IFH FdT urfeAi & Riew w3 o |
I HIfET 7§ 94 7 w1 {6 74 59 UGl § geord a1V iR s 99 Bl &H URHIH
ﬂT%K’I IR 1Al | dzal ﬁT:I—zﬁ, we are okay with no detention. Wﬁl’qﬁﬁ Iqg IUd
mﬁ?sﬁﬁwwﬁ@ﬁl So, this Bill is nothing but to give power to the States.
SITHEY, ST IS dEdl § d e Pl UER &I, J8I UleR dl « I8 © (b Ted ad dl
f no detention ATe] YW & AT IH dEeld BT & | TS d a7 Tb AR Uy Wil AR
TSR] 378 8, ISP JJAR 25 [T gaalld d18d ©, 4 97 e d18d o | ugell a1d I
I8 & [ &9 I8 AfreR oAl Bl ¢ X2 €, gE 91 I8 © P oo |l 7 wivor § I8
Wﬁv_comprehensive evaluation%ﬁﬂﬂ'l%(’,m:ﬁ%“\’ﬁtdls SR fora %«;\écéﬂ#
U™ &) Y81 2| 98 781 81 &1 &, $Afdy I8 9 oM 21 ..(caaenm). .

it f gebTeT 9t ([STR U9 IR, UH AT L (aEm)..

MR. CHAIRMAN: Please, please. ...(Interruptions)...

SHRI RAVI PRAKASH VERMA: | have a question on this. ...(Interruptions)...
MR. CHAIRMAN: Let him complete. ...(Interruptions)...

SHRI RAVI PRAKASH VERMA: Sir, | have an important issue to raise.
...(Interruptions)...
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MR. CHAIRMAN: Let him complete. ...(Interruptions)...

2} UpTT SaSHY: NN, comprehensive evaluationq’\’ﬁﬁfw Hsidl_t}\", ifep gHR
11 R IRPRI Tpel & SR 3R & I8l o 8 € b 3 HRONl ¥, Sl =i |
TEd WHI AT, Wb I8 81 g1 & | 5T WRBRI Bl AT off, gAY &84, $g o
aHfa & I8 o fean | aet ST Hadt § oft T oik WS HRdt 7 9 urda
& I &, SHH T AT & 10 3R Al W & 20 e o, 9 7 fAdAd) ud I
A 39 fad B i & g1 seH w1 8, H 39e aR H el 81 gdl aredl § (b I8
faet fopit b1 off Tpet 1 qrex T @1 e €1 I udlen o @ °1d €1 # I§ bee
aredl § fb bUicer ®1g fberk =&l a1 €1 92 Wl H§ A o7 HUites oxd €1 d
19 fohdhe Weld € A1 PIs Wel Wold &, Al M H HUE W &d 21 1t is a good
spirit. I ST 31FE W TXIET § | 3R BIs ged 999 Y X8 9IaT &, 9 S9 g 7§
remedial teaching <9 &1 ST & RAHERT B8R | 3 fTWITRY & 918, &1 #eH & d1g
J SHB! I 3R I F I8 PR IFH Ig gl Al 98 AHR gAG Il Bl QAT F,
gAfey W81 oFTaT © T 39 fonslt 1 amex e &1 o1 T ¥ 1 onft a% I= 'l =T
T T aredl o d@ giuemse w8l &, wiife wien € T8 7, Jfed 7d § i wwie
IS & 3R adl Foig # iR 7 IR¥ie SiUemse 1 /&1 I8 Tdh 39T T &
fo5 frem 5 S ure e € ST P ff o 7E ¥ 'W U7 oS R @i T w E'm
FI ITD! AWM TR I 8| Ig Fa@! AR ofY, I8 Wed @t A1 off | 89 I B
g YT < I¢ © | TP gard g Al guT b ulen B9 o I8 Bis are @l ulien T8l
Bl I8 A1 Tpet B e s, SRY F=d A gHR Whet A Bl off, 99 €1 school will
take the examination. Hﬁﬁ\‘ﬂ@ﬁgﬂ’dﬁ?ﬂ, agﬁ?w%%%{ma%wm
T BFT ART | 2014 § 0+ JgT T TR 82 BOIR HRIS &I dolc ATl 36, s AT,
S S A B, BRR UheE H G W {51, SHG AThd 39 |t 30 9K IR
B G g8 © 1 1 ARG, 15 BAR PRIS, Fih 85 TAR BRIS BUY Hel GoIC ¢ AR IE
T el B, @ 1 G 15 BOR BRI 90 S99 Wd 81 V8T ® | g 40 WR¥C gwhiaT
2| BHRT I8 31T © & I8 @ 3R WY ger Ay | # IAToT S/l qaa! g=adre o
o wfe=fiarg gor St &1 @ S-SRt IR 9 3 SR Fea fan, S wifoe
IG F IR A ft FETl S ft IR e € el vRa # fren Seam &1 oW fean, 5=
Jl BT TR FRA gY H P aredl g & oo a1 Rien fda a6y €, 59 forg
3MIPHT TEA-IE TG |

MR. CHAIRMAN:The question is:

"That the Bill further to amend the Right of Children to Free and Compulsory
Education Act, 2009, as passed by Lok Sabha, be taken into consideration."

The motion was adopted.

MR. CHAIRMAN: We shall now take up clause-by-clause consideration of the Bill.
In Clause 2, there are two Amendments (Nos. 1 and 2) by Dr. T. Subbarami Reddy; he is
not there. So, the Amendments are not moved.
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Clause 2 was added to the Bill.
Clause 3 was added to the Bill.

MR. CHAIRMAN: In Clause 1, there is one Amendment (No.3) by the Minister,
Shri Prakash Javadekar.

CLAUSE 1-SHORT TITLE AND COMMENCEMENT
SHRI PRAKASH JAVADEKAR: Sir, | move:

(3) That at page 1, line 3, for the word and figure "Act, 2018", the word and figure
"Act, 2019" be substituted.

The question was put and the motion was adopted.

Clause 1, as amended, was added to the Bill.
The Enacting Formula and the Title were added to the Bill.

SHRI D. RAJA: Sir, we are not satisfied with the reply. Even the amendments are.
...(Interruptions)... That is why we are walking out. That is what | am telling you.

(At this stage some hon. Members left the Chamber.)

I walk out B IT B

(39 FHI P& AT AT T H FI8Y gof TT))

MR. CHAIRMAN: Now, Mr. Minister to move that the Bill, as amended, be
passed.

SHRI PRAKASH JAVADEKAR: Sir, | move:
That the Bill, as amended, be passed.
The question was put and the motion was adopted.

MR. CHAIRMAN: Mr. Minister, the message should be, no detention, but everybody
will be retained; retention in the school.

The House stands adjourned till 1100 hrs on Friday, the 4th January, 2019.

The House then adjourned at twenty-two minutes
past seven of the clock till eleven of the clock
on Friday, the 4th January, 2019.



